FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF ILA METALS PVT LTD

S1. No. | PARTICULARS DETAILS
1. Name of corporate debtor lla Metals Pvt Ltd
2. | Date of incorporation of corporate debtor 21.03.2018
. . .. ROC-Ahmedabad
3. Authority under which corporate debtor is incorporated /
Registered
. . . e U93090GJ2018PTC101401
4. Corporate Identity No. / Limited Liability Identification No.
of corporate debtor
5. . . . . . B 86 Vraj Dham Society
Address of the registered office and principal office (if any) of | Nagar Ajwa Road
corporate debtor 'Vadodara GJ 390019
6. | Date of closure of Insolvency Resolution Process 10.06.2024
7. | Liquidation commencement date of corporate debtor 08.07.2024 ( Order received
on 09.07.2024)
8. | Name and registration number of the insolvency professional =~ |[RAHUL NARESHBHAI
i liquidat SHAH -IBBI/IPA-001/IP-
acting as liquidator P-02170/2020-
2021/13367
. . . . 20, Sudershan Society, Part
0. Address and e-mail of the liquidator, as registered with the . Near Naranpura Busstop,
Board Naranpura,
\Ahmedabad-380013
Email :
carahulnshah @ gmail,com
. . Shop No 6 Samprati
10. | Address and e-mail to be used for correspondence with the Residency, Opp AMC
liquidator Garden, Naranpura,
\Ahmedabad -380013
Email :
shiv.ila.cirp @ gmail.com
11. | Last date for submission of claims 10.08.2024

Notice is hereby given that the National Company Law Tribunal, Ahmedabad has ordered the
commencement of liquidation of the Ila Metals Private Ltd on 08.07.2024 of liquidation under
section 33 of the Code (Order received on 09.07.2024) .

The stakeholders of Ila Metals Private Ltd are hereby called upon to submit their claims with proof
on or before 10.08.2024 to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

SD/-

RAHUL NARESHBHAI SHAH

IP. Reg. No.: IBBI/IPA-001/IP-P-02170/2020-2021/13367
AFA Valid tlll: 30/06/2025

Date: 10.07.2024

Place: Ahmedabad



mailto:shiv.ila.cirp@gmail.com

WEDNESDAY, JULY 10, 2024
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FINANCIAL EXPRESS

REGIONAL OFFICE, BANK OF BARCDA
Mahalaxmd Tower, 15t Floor, Tithal Road, Valsad. Ph.: 02632-241434,
L: A3T24E5474. Emall : recoverybulsaniiibenkalbaroda con

This is-wilh refarance 1o the E Auclion Sale Molice of Mr. Damjibhai Kurjibhai Yadav
(Borrower} Mrs, Asmits Dhananjey Yeday [Guararior} Mro Hemant Ambalal Paiel
[Guarantar) published on dated 07.07.2024, peass read New Propecty Dascripbion are
as urder-; Al the file and inferest @l piece and parcel of plot of NA plot Mo, 22 totally
admaasuring 3137650 Sg FL or 334 40 3qmL Revenue Survey No, 113 Pakes, al vilage
Chala taluks Vapi Oistnet Valsad, and the property is in the name of Asmita Dhanangay
Yaday. (as per DILR report plot area s 197 3q. mis. be. 2120.51 Sq. Feet) (Physical
Possession) All other details and terms & conditions of the said E Aucfion Sale
Meotice remain unchanged,

Darbe - 09.07. 2024, Place ; Valsad

Sdi- Autharized Officer, Bank of EEI‘HI.

Shop Mot & 2, Groursd Floor,
Ornete Comenercisl Spaces, Kalubha Rosd,

st dw a Indian Bank
Maar Raaol Hotel, Bhavaagse 364001

&, FATETY LLLERARAD Tel: 0273-2423305, Emall: bhavnagan@indianbank.co_in

E-AUCTION ON 24.07.2024 AT 11.00 A.M. to 03.00 P-M.
UNDER SARFAESI ACT 2002 “AS IS WHERE 13, AS 15 WHAT IS & WHATEVER THERE B°
BASIS through e-auction platform provided at the website hitps:waw. mstcecommerce com
Mi5 Classic Enterprise
Details of the Immovable property (Physical Possession)

Shop No. 4, Sitvated at Ground Floor of Rukhsana park, Siddiwad,
Vadva, City Sr. No. 1641 (amalgamated S.Mo. 1641 to 1646) Sheet No, 83,
Ward No. 2, Bhavnagar admeasuring 14.24 sq.mi, pincode : 364001, in
the name of Mr. Mohammed Hanif Usmanbhai Sheikh. Boundaries :
East : Open space of Rukhsana park, West : Public Road, North : Shop

No. 3, South : Public Road

Datail of ancumbrance, Qutstanding Dues [There is no encumirance on the property
of Local Govi, Elecinicity, Property iax, [described hesein o the best of knowledge
Municipal Tax, et if any known 1o the Bank [ & information of the Aulhorzed Offices,

IndoStar Capital Finance Limited. m®

Branch Address: - Office Mo, 222 & 223, Shresya Amalgs, Oppe Holel Avalon, g
Sindhubksarean To Thalte] Road, Thafte], Aberredabad 00058

[See rule 8{1)
POSSESSION NOTICE
(For Immavable Property)
Whereas the undersigned being Ihe authonzed officer of Indostar Capital Finance Limited,
Having its ragisiered affics &t Silver Utopda, Third Floor, Unit Mo 301-A, Opposite P & G Plaza,
Cardinal Gracious Road, Chakala, Andheri [E}, Mumbai - 200089, India, undar Sacurigsation
ard Reconstruction of Financial Assets and Endoroement of Secunly Interest Act) 2002 (54 of
2002), and in emarcise of powers: confernad under Saction 13 (12) read with Rule 3aftha Security
Irderest (Enforcement) Rules, 2002 msued Demand Medee dated 13025024 caling upon the
borower(z) 1) NATRAJ MARKETING, I) BHMHAMCHAMD AMICHAND SHARMA, 3
JAYWANTEHAI SHARMA under %oan accoun! numbars & LSAHDOSE17T-180002262,
LEAHDO5E18-190002378 and LSAHDTFIE0-21 0004330 1o nepay e amounl manianed in e
nofica berg RS 56,04, 4650 [Rupees Fifty-3ix Lakh Four Thousand Four Hundred and Sixty
Eight Cméy) as an 1210252024 along with frture infaras! and charges within &1 days fom the dals
of racaiptof the sald notces,
The hormawen(s) haveng faled torepay the amaunl, ratice s heneby given to the bamower(s) and
Ik prubdic in genaral thal undgrsgned has Bken possassionalthe proparty dasoribad harain below
In exercse of powers confesred om him undersub section 14) of section 13 of the Aet resd with Rule
Bof the Sequnity Intarest (Enfarcemant) Rules. 2002 on this 8th Day of July in the year 2024,
Thia borrawer in parlicular and e pubils in ganamal ana herety. Aubioned nod o deal wilh he
propesty and-any deaings wih the propery will be suliject fo the Charge of Indostar Capital
Finance Limited foran amound of Rs 56,04 4681- [Rupees Fifty-Six Lakh Four Thousand Faur
Hundrad and Sixty Eight Only) 85an 120273024 and lulure nibenas] and changes haraon,
The borrower's abiention |5 invited io provisions of sub-section (8] of seciion 13 of the Att, in
raspactaf time evailabde, ta redeam tha sacured assets

1. | Mame of corporate debbar

FORM B
PUBLIC ANNOUNCEMENT
iRagulaten 72 of the Insohncy and Barknupicy Board of india (Uquidation Process) Requlalions, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
ILA METALS PVT LTD
PARTICULARS

| lla Matals Pyt Ltd
2 | Data of incarporation of corparabs dabbar | 21.03.2014
3 | Aulharty undar which corporale debitor | ROC-S%hmedabad
is incorpovaled | Registerad
4. | Corparata [denlity Mo f Limited Liabdily | U93080GJ2018PTCI014

Idenlification Mo, of corparaba debior

E | Bddress of ha registered office and H &8 irag Dham Sociefy Kamla Magar Ajaa
prircipal office {if any) of corporete debilor) Road Vadodara GJ 380013

E. | Date of closure of nsoivancy 10.06.2024
Resolution Process

1| Liquidaticn commencement deda of 08.07, 2024 { Order received on 08007 2024)

compraie debior

B | Mame ard regisiration numbarof e | RAHUL NARESHEHAI SHAH -

Ingolvency prolessicral acling as IHu_rdmr' BELIPA-DOY/IP-P-02ITINZ020-202113367 |
20 Surlershan Society, Part 2 Near Naranpura
Busstop, Maranpura, Shmadabad-380013
Email ; carahulnshakEgmail com

| -Shop ha & Samprali Residancy, Opp AMG
Gardan, Marenpura, Ahmedabad -280013
Emaill ; shivilz crp@@gmail com

8 | Address and e-mal of the lquicatar,
a5 ragistarad weh e Board

103 Address and a-mai o be used far
comespondence with the hquidator

DESCRIPTION OF THE IMMOVABLE PROPERTY

PROPERTY : TEMEMENT MO 07 ad measuring 45 Sq. Mirs 12, 55.00 5q. Yards, And constnichicn
lharean adm.3s 5g. Mis. As a mamber af SIDDHKEHETRA CO-OPERATIVE HOCUSIMG
SOCIETY LTD " Sociely”) shuated at land bearng Servey Mo 275 of Moupe BAL Takika-Sabamis
in the Distnct of Ahmedabad and Ragistratian Sub Disirct of Shmedebad-2 (Wadg|).

Date: 1000772024 Sdi- Authorized Officer
Place: Ahmedabad Indostar Capital Finance Limited

10,05 2024

11| Last dai= for sumission of clams

Matice |s harshy given thal the Matioral Company Law Tribunal, Ahmedebad has ordered the
commencamant of bquidation of tha [la Metals Private Ltd on 08.07. 3024 of hquidation under
saction 33 of the Code [Order recesved on 0907 2024)

The shaseholders of ks Metals Private Lid ars hereby called upon to sutimet i clams with peoal
o or bafore 10,08, 3024 (o the iguidator atthe address mentioned againstitem Mo 1,

The Tinamcia creditars shall submil Sgir ciaims wilth. proal by elecironic mesans only, All oiher
creditors may sebmit the daime with e proofin persan, by pastar by electronic means. Submission
cf false ar miskeading proof of claims shalf atiract penalies. sl

Rahul Nareshbhal Shah
[P, Rtzy. Mo, : BRERIPAGOTAP-PLO2T TOR2020 20211 5367
AFA Walsd Wiz 20042025

Drate: 40,07, 2024
Flace; Ahmedabd

M/5 Classic Enterprises
{Prop. Mr. Mohammed Hanif
Usmankhail Sheikh)

Mr. Altaf Sulemanbhai Belim
(Guarantor}, Mr. Mohammed Hanif
Usmanbhai Sheikh (Mortgagor)

Mame of the Barmower

Mame of the Guaranior i Morlgagor [5)

Amound of Secured dabt Rs, 9.57.599.00 a: per demand noboe
dated 30.07.2021, Plus interest il the date
of realization & cost charges & other
BXPENEES

Rasare Price Rs. 10,75,000.00

[Eamezt Money Deposit 10 % of Resarve Price Rs. 1,07,500.00

Last Date & trree far Submizsion of Process | On 23.07.2024 up o 4.00 P.M.
caompliance Formwith EMD amount E-auciion through

hitps:iwaw. mstcecommerce.com
Registration should ba complaled by
Infending bidder anor bedore EMD Dale and
thereshouid be EMD balance inglobal waliel,
On 24.07.2024 Between 11.00 AM tfo
03.00 P.M. with unlimited extension.

Bid Incremental Value is Rs. 10,000/-

For further details and Terms & [For downloading further details and
Conditions, contact ; Terms & Conditions, please visit:

Mr. Rahul Rana . https:ifwww.indianbank.in

Mo. No.. T9923ET156 Il https:fwww.mstcecommerce.com
E-mail : zorajkot@indianbank.con  |lll. hitps:iwww.ibapi.in

Date and Time of e-Auction

QR CODE

Irmage 2

Important note for the prospective bidders

Bidder has to complete following formalities well in advance -
Step 1 : Bidder/Purchaser Registration : Bidder to register on
g-Aucbon poral (link given above) hitp:/lwww mstcecommerce.com (ie,
hitps:/iwww.mstcecommerce.com/auctionhomelibapil) using his mobile
numbar and email-id.
Step 2 : KYC Verification: Bidder fo upload requisite KYC documents.
KYC documents shall be verfied by e-auchon service provider (may lake
2working days).
Step 3 : Transfer of EMD amount to his Global EMD Wallet : Online/off-line
transfar of fund using NEFT/Transfer, using challan generated on e-Auction
portal,
Step 1to Step 3 should be completed by bidder well in advance, an or before
EMD date.
Diate ; 0B.07.2024 Authorized Officer
Place : Bhavnagar Irdian Bank
Mofe: This is also a notica to the borrowar'guarantorsimorigagors of the above said

loan about holding of this sale on the above mentioned date and other details.

& .| HERO HOUSING FINANGE LIMITED

Registered Office: 09, Community Centre, Bagant Lok, Vasant Vihar, New Delhd-110057,
Eranch Office; Commarcial Shop Mo, 113, First Floor, Neo Sguare City Survey No, 631,
Ward No. 21, P N Marg. Jamnagar, Gujarat-361008,

[UNDER RULE %1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2003]
HWOTICE FOR SALE OF IMMOVAELE PROPERTY MORTGAGED WITH HERD HOUSING
FINAHNCE LIMITED (SECURED CREDITOR] UHDER THE SECURITISATION AMD
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST
ACT, Hid
Pcrficae i Pty vy Lo (hid pufbe iy gesiaral and in pasticular bo the borrowens) and guaranton's) ar
thizir lege! heirs! raprasentativas that ta balow d escrbad immevebls propaties morgaged'changed
b the Secured Creditor, the possession of wiich has been taken by the Authonzed Officer of Hero
Hiousng Firance Limitsd {secured cradilor), will be sold on 28-Ju-2024 [E-Auction Date) on “AS 15
WHERE [E", “"A% I WHAT 15° and “WHATEVER THERE |15" basis for recovary of outslanding dues
fram Below mentiored Barowers, Cas Bormawens ar Guarariars. The Reserve Price and the Eamesl
Monay Depasitis menlianed bakow, The EMD should ba mada through Demand DraliBTGSMEFT
for paricipating in the Public E-Aucton alang weéh tne Bid Fom which shall be submitted 1o 1he
AulFanged Ofeer of thi Hamn Rausing Firance Lid On of belore 28-Jul-2024 1 5 P 8 Branch
Offica: Commarncial Shop MNa. 193, First Fioor, Map Square City Sureey Mo, 837, Ward Mo, 21,P K
Marg. Jamnagar, Gujerat-161008

PUBLIC NOTICE (E- AUCTION FOR SALE OF IMMOVABLE PROPERTY)

Laan Mame of Borrowar(s|i Dratee Type of Poasesaian| Reserve
Account Co= Bosrowens) Demand Hotice {Under Prica
Na, Guarantes sl Legal Amownt as Consfructivs Earmasi

| Heir(sy Legal Rep. on date Physical} Money
HHFJMMHOUZ | GOSAI ASHOHGAR ZEEII023 Physical i
20000ITHOS & DEVGAR, GOSAI Ris. 21,37, 569/ 11,00.000-
HHFJMMIPL22D | ASHOKGAR, G024 as on Rs.
moeEzEn USHABEN ASHOMGAR, - GEfTia0as 110,000

Description of property: All Shat pisce ard panceds property Recsidantial Coer Ploton Swb Pliot Mo
176 Land area admeasuning 57,75 S0 ML, Siluale al Bevenue Survey Mo, 5% Palkl 1 of Moje
“laga Dared, Tal. & Dist. Jamnagar in the Slate of Gural-394 130, Wih Common Amenities Writtan
in Title Document. Property Boundad By Marfh: Sub Plot Mo 1 TEMASouth: Sub Plod ko 1765 EastPlot
Ko, 148West12-00 ML 'Wida Cormen Rioad

v TATA CAPITAL HOUSING FINANCE LTD.

TATA Regd. Office: 11th Floor, Tower A, Peninsula Business Park,

Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013,
CIN No. UeT190MH2008PLC18T552

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Appendix B{1) of the Security Interest Enforcement Rules, 2002)
Wheraas, the undarsigned baing the Authonzed Officer of the TATA Capital Housing
Finance Limited., undar the Sacurilizalion and Reconsiruclion of Fmancial Assels and
Enforcermant of Sectly Interast Act, 200F and In axercisa of powars confarred wnder
gaction 13012) read with rule 3 of the Security inferas! (Enforcement) Rules, 2002, issued a
demand notice calling upon the borrowers to repay e amount mentionad in the notice
within B0 days from the date of the said nofice
The barrower, having failed 1o rapay the amaunt, natice is hereby given 1o the barmower, in
pedicutar and public, in general, tha the undersigned has taken physical possession of the
property descnbed herein view of order passad by the 4th Additional Sr, Civil Judge &
ACJM Ahmedabad [Rural) in below meptoned GO Moo through the Execuive
MagisirateMamlatdar and the sakd Execulive Magisirate/Mamlaldar handed ower the
physical possession ba the undersigned Authorsed Officer, The barrowers, in particular
and the public in general, are hereby cautioned nol bo desl with propedy and any dealings
with the properiy wil b2 subject fo e chargs of the TATA Capital Housing Finance
Limited, for an amount referred fo below along with interes! thereon and penal intarest
charges, costs ats, from the date of demand notice. The borrower’s attention |5 invited fo
provisions of sub-section (8] of Sectian 13 of the Act, in regpact of lime available, o radeem
tha sacurad assals

Terms and conditien: The E-auction will take place through portal
hitps:iisarfassiavctiontiger.nafon 3%-Jul-2024 (E-Auction Data)

After 2,00 PM with limited extengion of 10 minutes ach,

The Intending Purchasers | Bldders are required to deposit EMD amount efther through RTGS
I HEFT or by way of Demand DraftRTGSMEFT favouring the "HERD HOUSING FINANCE
LTD." The EMD amourit will b return to the unsuccessiul bidders siter conclusbon of the E-
auction,

Torms and Condifions of the E-Auction: 1.E-Suclion is being held on "As = where is Bass" & “hs
&= whaet is Basis™ & “whatever there ig Bagis™ & “Without recourse Bask” and wil be conductad
“bng, 2, Bad inchesmin] amaurd shall be Rs 15,0000 (Rypaes Fillien Thousand Daly) 3,0 The E-
Auction wil be conducted lhrough M's E-Procuremant Technologies Lid. {Halpline MNajs);
07561 200575544504 55653 1/6EAIGET, GI51RBEGAD and E-mal on supporiglauclioriger rell
mauik.shrmaliEauctiontgernet)al thelr web portal Mltps:saraesi aucliondgarnat. 4, Thene is no
encumbrance o0 the propery which & i Se kncwiedge of Setured Trodilors. Howover, B
niending bidders should make their ciwn indepandant enquires regarding he encumbrenceas, tile of
praperty pul oraucion and claims nghts! duesy alecking e poopesty, prior i Ssubimilling B bids,
In this regard, the E-Auction edvarssement does not constbuie and wil not b= deemad to corsftuls
antcammdrmand of iy fepnesentaton of Herm Housing Finsnos Lirbed, 3, The fudhorieed Dficer |
Sacured Creditor shali not be rasporsible in sry way forany thied party claims! rights! dues. The sals
hall be sutuect (o rules conditions! prescrbed under [he Securilizalon and Recorsiruction af
Financial Assels and Enforcement of Security Interest Act, 2002 The othar terms and conditoms af
thie E-frchian dne pubiishesd in e ol oving wetesle: waw hirahousnginance:somB, For propety
detads and visi topraperly cortactto Mr. Han Rejawal ! han rafreati@henohfl.com (Q8226TITTE T.
Thia praspective bicdars can mspect ha praperty an 21-Jul-2024 hedwean T1.00AM and 200 P W
with prior appoaniment.

The shave mentianed Borower/Mortgagorguarantor ane heraby nobced b pay the sum as

rranlioned in Dermand Motice under soction 13020 wilh a5 on dale inberes] 30 axpenses belor e

diata of Auction faling which the property shall b2 aucfoned and balance dues, if ey, wil b2

rapdwered with indersst and cegt trom you

Far  dalailed terme and cond@ions of the zafe, please refer o the Enik provided o

higps it hevchamefnance infhers_housina'olher-nctice  an Hera Hausing Finace Linebed |
aecred Cdtorshwabista | 8 www hershousingfinance. com

For Hera Housing Finance Lid,

Authorised officer

Mr. Imran Mohammad Kwrashi af Mob, No, 9974580783

Email,assetdisposal@herchil.com

Diate: 10072024
Place: Jamnagar

Loan Name of Obligor{sy | Amountas | Demand | order Date
A/C o, Legal Heir(s)/ per Demand | _nolice dt.
Reprasentative(s Notice Date of CC No,
St ! Possession
TCHHLOG4200010|  LATE MANESH | Rs. 692443)-| ggq .
0148638 & | SANTOSH SHASMAL o L LR s
TCHING4200010 | Through ifs Legal Heirs | Rs, 78541).| THUIi24 | CRMAJ
0152635 & MRS, ANIMA SASMAL &
TCHHFOG4200010 | (Borrowsr) MS. ANIMA. | Rs. 513024/-
158817 SASMAL {co-Bomower|

Description of Secured Assetsimmovable Properties | Al fhe righis, plece & parced of
Immovable property bearing Flat Mo, A17204, admeazsuring around 100 5q. Yards Le. 8361
Sq. Mirs (Super Bul up), on 2nd Floge of Black Mo, AT, with undivided right in the land
admeasuring around 28.78 Bq. Mirs,, in the scheme known as "AKEUTI TOWNSHIP®
siuated on the land of Survey Mo, T1AM, 7182 AT/ of Moujellage: Nanal, More
specific situgted an thefand of F P, No, 81 of T, P. Scheme Mo, 57 of MoujeMilage: Naral,
Teluka: Maninagar, in the Sub-Dist, and Districk; Ahmedebad-5 (Marol), Boundaries as
follow: East: 25 Fest Road, West Compound Wall, North; Flag Mo, 817201, South: Rogd

Date: - 10/07/2024 Sdi-Authorised Officer,

Place; - Gujarat For Tata Capital Housing Finance Limited

15 DAYS SALE NOTICE TO THE EORROWER GUARANTOR MORTGAGDR

x = E Bank Of Baroda, Narol Branch |
'} defi 3 dETeT

“22) Bavk of Bavoda

Ground Floor, Sukh Amrut Complex, Narol, Ahmedabad
Mail: Narol@bankofbaroda.com [ Web: Www.bankofbaroda.co.in

E AUCTION SALE NOTICE
FOR SALE OF CAR
{GOODS CARRIER-LGV)

E AUCTION SALE NOTICE FOR SALE OF VEHICLE

Wherags the under manbonsd vehicke which ana in phyesical peesession of the authonisad oflicar of the bank will be sald by pubdic e-auction on "as ks Whers ks & What S0 Ever Basis™ ncluding
encurirance i amy for recoveny of cur sacurad debls incliding inbenest, cosl champes. The awchon will beon Bre e auciion hrough wabesite hitp itab. auclionfgar nal { Alsoeon Aucion igar Mobie 4pp)

Date & Time of E auction: 26-07-2024 from 11.00 AM to 02.00 PM (With unlimited extension of 5 minutes duration each).
DESCRIPTION OF THE VEHICLES AS UNMDER

Mame & Address B Raserve Frce, | Alc No. where Inspactan | Contact Mo of the
Branch of Barrower Directors & ""-u1~‘1'||'-E'=i|'|r: Detalls of the Vehicles END and Bid EMD to bo Date & Time | Branch Manager /
: Guarantors e P incroase Amount|  deposited | of the Vehicle | Authorised officer
Marol Enrmr: Pandey Binl_:n:ll{mﬂur. 116 Totzd Dues ASHOK LEYLAND LTD and Reserve Price | 43450015101668 24i071 2
Branch |Aarinager Soci. Mr Rajeram School, | Rs.27.25,176.79 CATE15MT H FEL 18,20,000.00 io
Meatuhriiica Kisva, VanvaAhmedbabad 182440 + Futurs Reg Mo GRZTTDE196 EMD 2510712024 hh"i.lrl'll'l:lh_ﬁumar
Guarantor: Pande Manjudevi, 116 irterast + Year of Marufacture 2023 Rs. 162,000 Bharti
Aarlinagar Socl Nr Rajaram School, | other charges- E“glmugth:;maﬁrﬁwm » BID inc Time: 11,00 AM HTREITET
Maldhiika Kuva, Vata | Abmedbabad | less recovery up fs 5,000~ i
el el EODY COLOUR NP BROWN st
) Encumbrance known io bank: B08

Last Date of deposit of EMD & BID 25/07/2024 up to 04.00 PM

Date - 09.07.2024

Flace : Ahmedabad

Terms & Conditions of E-auction sale available on Banks website: www.bankofbaroda.com.

{1}For detailed terms & condition of the sale please refer to the link provided in our banks website at www.bankofbaroda,co.in.(2) The Auction sale will ba Online e-
auction/Bidding through website: http:itbob.auctiontiger.net (Details of the vehicle also available on Auction tiger Mob APP) on date and time mentioned above with
unlimited extension of 5 minutes duration each3) In case of technical assistance, bidders may contact bidder support af Helpling Mo, 079
61200546/ 538/ 568/ 587 594/588/596/57 6, Help Line g-mail ID: gujarat@auctiontiger.net, Website: https:fbob.auctiontiger.net.

fuvthorized Officer, Bank of Baroda

kiaas create; valuas pratect

(x Edelweiss | EDELWEISS RETAIL FINANCE LIMITED

Registered Office: Tower 3, Wing 'B', Kohinoor City Mall, Kohinoor City, Kirol Road, Kurla (West), Mumbai 400070,

APPENDIX IV POSSESSION NOTICE

Whergas, the undersigned being the Autherized OfMcer of Edelwelss Retail Finance Lid. (ERFL) under the Securitization and Reconstructian of Financial Aszels and Enforcament of
Sacurity Interest Act 2002 and in exercise of powers conferred under saction 13012} read with Rule 3 of the Security Interest {Enforcement) Rules 2002, issued Damand Notice{s)
dated 25th April, 2024, by the Authoriesd Officer of the company 1o the Borrawer{s)/ Ca Borrewer(s) mentioned hergin below o rapay the amount mantioned in the notice within 680
days from the date of receipt of the said notice, The borrower having faied to repay the amount, noticeis hereby given to the Borrowes(s) Co Borrower and the public in gensral that
tse undarsignad kas takan the Bymbaelie Possession of the properly dascribed hergin belaw in@earcise of pawars confarred an him undar S0t= Secton {4} of the Saction 1301 tha
gaid Act read with Rule & of the Secunty Interest Enforcament rules, 2002, The borrower's attention s invited fo provisions of sub--section (8) of section 13 of the Act, in respect of
tima zvailable, to redeam tha secured assals, Tha borroer in particular and the public in ganeral are hereby cautioned not to daal with tha proparty and any dealings with tha propearty
will be subject tothe charge of ERFL foran amount & mentioned kerean under with interestthereon

Date : 10-07-2024

Name of Borrower(s)/ Demand notice e o
Co Borrower(s) date and amouni Canlid bt :'“s*nmmm
({LOAN ACCOUNT NO: SCHEOULE OF THE SECURED PROPERTY
LAHMSLEODODDBG04G) 1. 8hog Mo T sdm. 326 sq.fts. on Ground Fleor in the Scheme Samarpan Arcade (Eardier known 25
MAFIA GARMENTS Sannskruti Comm. Complex), Sheas Dharamnath Codwners Assaciation constructed on Gl Survey N
(Borrawer & Applicart) 25.04-2024 ol 16722 adm. Gld-sg.mis, Draft TP Scheme No. 23, EP Mo, 834 Paikkl adm, 545 sq.nfs of Mauje Ache
Taluka Samarmatiin the Registration District of Almadabad and Sud District of Ahmedabad-2 [Vadaj],
ABHIRAJ TRENDS Rs.5,64,05,340.06" | » property bearing Shop No.12.34 and 5, BasementLower leved, Prabiu Kutic', Prabfiuvan
{Co-Borrower and Go-Applicant) (Rupess Five Crore | \Badakday) Association, Fevenue Survey No. 387/1, Paiki, TPS No. 1/8, P Mo, 484, Mouje- Bodakiev,
MAFIA Sixly Four Lakhs Fve | Taluka-Ghablodiayz, District; Ahmadabiad & Sub District of Ahmedabad-3{Memnagar}. 05th
(Co-Barrower and Co-Applicant) Thausand Thres E.PPrr{we:_}l t{l;;ilémg 'EFI:A No.22 ;ﬂ 15t fiaor, ;Glnﬂ 1I;illlal'l. '--'alhhaﬂ'-:a:tmi EE.! Op ﬂHu-ll ﬂ.: &I.t{rl_u .[T:I_I"lhluznl I' July
Hundred Farty Nine . 07 ¢ iki, Meuje- Memnagar, Taluka-Ghatlodiya, Distrct: Ahmedana ub District of [ 2024
MAFIA TRENDS PRIVATE l..Il'nlI'FIEIZII and Sox Paise Onfy) | Anmedabag-3 (Memnagar).
(Le-Barrower and Lo-Applicant} LT 4. Shap Mo, A/U/B adm 23,50 5q.m4s on 15t Floor in Block Mo A, in th scheme Suryarani Coop Housing
MAHENDRA SINGH RAJPURDHIT 18th Aprit 2024 Saciety Lid. forming part of TP schime na. 28, EF No, 202 af Mouje Vada|. Sub District Admedatad-2
(Go-Barrower and Co-Applicant) ) ) iWadaj} & District Ahmadahad,
RAJEMDRA SINGH RAJPURDHIT 8. Shop No.3, adm 28,60 sq. mis on Ground Floor in the scheme Prabhu Kutir, Prabhuvan (Bodasdey)
i S : Assacalan constrechsd on 5. No. 38701, T.P. Scherma Mo, 16, EP No.424 of Mauje Bodakdey, Sub -
{Co-Barrower and Lo-Applicant) District Ahmedabad -3 {Mamnagar) & Ragestration District Ahmedabad
Place : Ahmedabad Sd/- [Authorized Dificer)

For Edelweiss Retall Finance Limited

SALE NOTICE
SHIVANI TRENDZ PRIVATE LIMITED (IN LIQUIDATION)

Regd. Dffice.: 1114, 11th Floor, Hublown Viva,
dhankar Wadi, Jogeshwar East, Mumbai - 400060
(CIM - U17222MH2012PTC2638T1)

Maotice ls-hereby gven to the pubdic in general in connaction with sale of assets and
properlias owned by Shivani Trendz Private Limided (In Liguidation) ("Corporate
Debtar”y, offered by the Liquetator appointed by the Hon'ble MCLT, Mumbal Bench
vida ordar PA, Mo, 13092022 in CR{IB)No, Ga/MBIC-IF2020 dated Awgust 04, 2023
under The Insolvency and Bankrupicy Code. 2046 [*Code™).

The assets and properties of Corporate Debior is being offered for sale as per
Regutation 32(e) of the Insohwency and Bankruptey Board of India (Ligusdation Process)
Ragulatons, 2016, The biddimg shall teke place through online e-auction senvica
provider Linkstar Infasys Privais Limiled at https:lieauctions.co.in/

SH. Mo, PARTICULRS DETAILS

1 Ciade and Teme of Auction | Bate; Friday, August 062, 2024

Tima: Block &; 11:30 a.m, o 12:00 p.m.

[with unlimited exiension of & minuies)

Block B: 12:30 p.om. to 1200 p.m.

with unlimited exanszion of 5 minutes)
lock C: 1:30 pm. to 2:00 p.m

with unlimited extansion of 5 minutes)
lock D 2:30 pom. to 3:00 pom:

wiith unlimited extension of 5 minuies)
loek Ex 3030 pom. 1o 4:00 oo

willh unlimited exdension of § minuies)
lock F: 430 pom. o 5:00 pom

[ttty unlirmited exlension of 5 minutes)

H.g. Address : Anand Bhavan, Jarmnsdas
Adukia Road, Kamdell West, BMumsas=400 DET,
Maharashira

Reg, Email 1D gauravadukiai@hotmail.com

2 Address and e-mail of the
Liguidalor, as ragisterad
with [BBI

Sumadha Management Solutions Privata
Limited,
Address - C-T03, Marathon Innova, Lower Passl
Wesl), Mumbal, Maharashira, 40001 3.

-mall lel: stpli@sumedhamenagamsnt.com

3 Process specific address
for comespondence

Block| Reserve Price Initial Earnest | Incremantal

Maoney Daposit Walua

Azzais

Rs. 4.80,00,000-| 10% of Reserve  Rs. 500,000
(Rupees Four | Price: Rs 4250 000/Rupass Five
Croma Ningty- | (Rupees Forty Nina |Lakhs Only)
Mine Lakhs Only)|Lakhs Ninaty
Thousand Cnby}

Plal Mo 4R, S Mo i
128, Block MNa.: Bj,
Paikes &4, 24, 25, 26,
2T, R85 Mo 129 &
130, Block Mo.: B4,
Mevapada Road, Mota
Sorazara. Mangrog,
Surad.

1114, Hub Town Yiva g
11 Floor, Jogeshwar
East Mumbal

T AT T—_——

e s ey s —— L

10% of Reserva Re. 100,000/
Price:Rs. 843,000 {Rupees One
Four Lakh Thi Il‘l__Hu.'JE-ErS Eight Lakh(Lakh Only)
Thousand Only) | Foety Thies

Thowsand Cinby)

318, Highfieid Ascol, o (Rec29.50,0000- | 10% of Reserne Fs. 50,000
WIP Road, opp. Palm Eﬂupaas Twanty- | PriceBs. 215,000 (Rupeas Fifly
Awanue, Vesu, Suraf, ne Lakn Fifty | (Rugeees Two Lakh | Thousand
Gugaratl 305 007 Thousand Only) Eﬂliﬂ;ﬂ Thowsand - | Cinly)

niy
315, Highfietd Ascat, 0 [Rs 2150000 | 10% of Resenm R, 50,000/
VIP Road, opp. Palim ln:Ftupees Twenty- | Price:Rs. 2.5 000/ {Rupees Filty
Axenue, Vesu, Sural, One Lakh Fidfly Ig_ﬁ.:pee-a Twia Lakh | Thousan:d
Gagarat 305 007 Thaugand Only) I:l:'rteeﬂ Thousand | Only)

nly)
320, Highfietd Ascot, E |Ra 21500004 [10% of Raserve Rs: G0, 0y-

WiP Road, opp. Palm (Rupees Twenly- ( Price;Rs. 2,715,000/ (Rupseses Fifty

Sxenue, Vesu, Surat, One-Lakh Fitty | (Rupees Two Lakh | Thousand
Ggaral 305 007, Thousand Only) Erftlaaﬂ Thousand | Dinly)

nly)
321 Haghfield Az, FIRs 21500000 |10% of Resarve Ris. 50, 000-

VIP Boad, opp. Palm
Seinue, Vesu, Sural,
Gugawal 385 007

(Rupess Tweniy- | Price:Rs_ 2 15,000- %Hu&ee—s Fifty
Ona Lakh Fifty. | (Fupees Teo Lakh | Thowsand
Thousand Cnly) FD-.Tlre:l—l Thousand | Oinly)

 Lnly

Important Notes;

1. The sale shail ba on "AS 15 WHERE |57, "AS 1S WHAT 57, "WHATEVER IT 15,
"WHATEVER THEEE 15" and "WITHOUT RECOURSE BASISE™ and a5 such, tha
sala shall ke withoul any kind of warranties and indamnities.

2. The details of the procsss and timelines are auliined in the E-Auction Process
Cocurmen], which is availabhe on the websile of e-auction service provider Linkstar
Infasys Private Limitad at https:fleauctions.co.in/

3 Interesled bidders shall panlicipate afler mandatorily resding and agraeing 1o the
riglevant tarms and conditions including as prescribed in E-Sueclion Process
Documents and accordingdy, submit thaer exprassion of intarest in the mannar
prescried in E-Auction Process Docement,

4, The Liquidator has ihe absolute right to accept or reject any or all offer(s) or
adpurnipestponalcancel the e-Auction or withdraw any assats thereof frorm the
Auction procesding at any stage without assigning any reason heneal.

5. As per proviso to clause () of saction 35 of the Code, the interested bidder shall
not be efigible to sadamit & bid IF i falls to maet the eligitdity criteria &5 st out In
saclion 284 of the Code (as amended from lime o me)

il
Gaurav Ashok Adukia
IBENPA-DDZNP-MO04 577201 7-18/112493
Liguidatar of Shivani Trendz Private Limited
{In Liquidation)
AFA |5 Valid till June 30, 2025

Crate: 10.07.2024
Place: Mumbai

e o

e e

oL BN

financialexp.epapr.in

PUBLIC NOTICE (E- AUCTION FOR SALE OF IMMOVABLE PROPERTY)

& HERO HOUSING FINANCE LIMITED

Registerad Office: 08, Community Cenire, Basant Lok, Vasant Vihar, Mew Delhi-11 0057,
Branch Office: Commaercial Shop Mo, 113, First Flaor, Neo Square City Survey No, 631,
‘Ward No. 21, P N Marg, Jamnagar, Gujarat-161008.

[UNDER RULE B[&] OF THE SECURITY INTEREST (ENFORCEMENT] RULES, 2002]
MOTICE FOR SALE OF IMMOVAELE PROPERTY MORTGAGED WITH HERD HOUSING
FINAMCE LIMITED [SECURED CREDITOR) UNDER THE SECURITISATION AND
RECOMSTRUCTIOM OF FINANCIAL ASSETS AMD ENFORCEMENT OF SECURITY INTEREST
ACT, 2002
Malice is haraby given ta tha public in ganersl and in paricular fa tha barower|s) and guesardans) or
thai legal herrs! representatives thal fhe below described mmavabie proparies marlgagedicharged
Iy the Secuned Credbar, the pessession of which has been aken by the Auhorized Officer of Hero
Housing Finance Limited jsamaned cregibon, will be sald on 13-Aug-2024 (E-Auction Date) on A5 18
YWHERE 15" *AS |5 WHAT IS and "WHATEVER, THERE 5" basis for racovery of oulstznding duss
from befcw menfonad Bornowers, Co- Barowars or Guaranlors, The Resanme Price and tha Eamas]
Faniy Deposil s menliored below. Ths EMD should be made Ihrough Cemand Dral/RTGSINEFT
for parficipating in the Pubde E-Auctian along with the Bid Farm which shall be submisied fo the
Authorized Officer of the Herg Hausing Finance L3 On or before 12-Aug-2024 Gll'5 PM at Branch
Office: Commercial Shop Mo. 113, First Floor. Meo Squane Cily Survay Na. 631, Werd Mo 21, PN
fang, Jamnagar, Glanad-361 004,

Loan Name of Borrawen|s)l i Dm:* Type of Possession| Reserve Price

dccount | Co- Barrower(s) friafid Motics {Under

No. Guararar(s) Legal R 25 Constructiver | EAmest Maney
Heir{s) Lagal Rep. on date Physical)

HHFJNGH CHUDASAMA 2312023 Physical Rs. 5,00,000.

Qu2Ieonn | JAGADISHEUMAR Ra. 712 GEak ‘ﬁaﬁﬂaﬂ? =

J6361 & RAMNIKLAL, &% 0n :

HHFJHGI CHUDASAMA 0RI0712024

PL23D00G KANCHANAEEN

36362 JAGADISHEUMAR

Description of praparty: &1 thal piece and parceis alimmovable praperty compraing of Resideniial
Flal Mo &6 haning buit-up area 54-85 3q, Mis, an.3rd foor of the bullding known a5 "AMEZARA
APARTMENT" Constnacted on Land area 162-5 5g, M1, of Plot No 890l REN 1/3p Sinsted 3
Jeahipara in Sub Difrict & Register Distict Juragadn, Boundssy of the capioned property
Proparty Bounded By: Morh:Flat Mo, B-6, Comman wall, South: Cpan Land of Pliot Mo, 3, EastFlat
Mo, A-7, Common wal WestMain Rasd of Murichar Society

HHFINGHOUZ|  DILIP JIVAJIBHAL 2ATI2023 I Physical | Rs. 500,000/
3000034070 & PARMAR, DILIP J Rs. 8,62.185 | TR
HHFJNGIFLZS | PARMAR, DHANLAXMIBEN | as on D872 | ey
000034076 DILIPBHAI PARMAR |

Description of propenty: Descripion of the all the piece and paros! of property of A residential Flat
ko 105 having bult up area 32,5359, Mirs., 131 Floor in Bulding namaty “PAVAR. FLATS
canstructed an the land area 493,99 Sq. Ms, of piod Ko 18 15 & 20 of B.5, Mo, 133020 skuated at
Junzgach within Imits of Junagadh Municpal corporasion Tauka and Districd Junagadh Brd the
glate of Gujarat erd boundad as; Property Bounded By: Mordh;Afl. common passena and M, main
doaraffiad South:Ad Openspace then property of ofher Ezstiadj. Flat Mo 104, common wal
WesLad). Fial Ma. 108, comman wall

30 DAYS SALE NOTICE TD THE BORROWER GUARANTOR MORTGAGOR

Terms and condition: The E-auction will take place through portal
https:sarfaesi.auctiontiger. net on 13-Aug-2024 {E-Auction Date]

After 2.00 PM with [imited extension of 10 minutes each.

The Intanding Purchasers | Bidders are reguired to deposit EMD amount either through RTGS
{ MEFT or by way of Demand DraftRTGSNEFT favouring the “HERQ HOUSING FINANCE
LTE" The EMD amount will be return to the unswuccessful bidders after conclusicn of the E-
auction

Terms and Conditions of the E-Auction: 1.2-AUc%on = bang held on “As is where i5 Basis™ & "As
is what & Basis™ & “whatevar thars & Basis™ & “Withoul racoursa Basig™ and will be conducled
“anling”, & Bidincrameantamount shakbe Rs. 15 000 {Rupess Fiflaen Thousand Onlyp. 3. Tha E-
Auackon will be conducted through MY E-Procurement Technologies Lid, (Hefpling Mods)k
D961 200576524594/ 596/53 1/500/565, B351E96643 and E-mail on supporti@auctonligernal!
rrialili:shn mai Epauctionliger nel) at thelrweb poral hitps.Dsarfaest auctonliger net 4, There is no
encumbeanse on the property which 15 in e knowledge of Secured Cradiars. However, the
intesding ogers should mate el awn independent enquines FEfarang he encumbnances, e ol
propary puton auction and dams! rights’dues! affacting the property, prios te submisiing thelr bids
I e regard, the E-Aucton advertisament does rof consiiute and will ot be deamed fo constifute
anit commitment arany rapreserdationof Hero Howsing Finance Limited 5, The Authosized Officer |
Secured Creditor shafl ral ba respomsiak in any way far ary third party ciams! nghls/ dues. Thasale
shal be subject to noes’ conditiors! presaibed undar $he Sacunbization and Recomsinuchion of
Fimancial Asseds and Enforcement of Sacurty inlerast &2, 2002, The athes lerms and condiliars of
tha E-Auction ara publiehed in the following wabsile: wwa herohausingfinance.com B For proparty
dierlails and visitho propay conlact 1o Mr. Har Rageat fhan rajawaligiherchifl com  BEZBETTTT2.T.

The prospectye biddars can inspect (ha proparty on 06-8ug-2024 batweon 11004 M and 2 00 P.M
Wil priar appamimenl

Tha abowe menticned Bormowenhlorigaoan'guarardars are hereby naliced lo pay tha sum as
mapioned in Damand Malica under secltion 1352) with a5 on daba intenes! and expainses: hefara e
daby ol Auction failing which the propey shall be auclioned-ard bafnce dues, If any, will be
recenered with interest and cost fromoww.

For  detaled terms and conditions of the sale, pleass refer to the link provided in
Fittpa:ituat harohomefinanca.inhen_housmgicther-nolice o Heso Housng Finance Limiled |
sacurad Cradilors) wabsita i.e www, hamhousinginance.com

Far Hero Housing Finance Lid.
Authorised officer

Date: 10407/ 2024
Place: Junagadh Mr, imran Kureshi, Mob-0374589783

Email;assetdisposal@herohfl.com

POSSESSION NOTICE

Wheress, Bandhan Bank Lid (Erstwhie Grsh Finance ) ander the prosisions of the
securtisabon and Reconstruction of Financial Assets and Enforcement of Security
Inferest Act, 2002 (54 of 2002) Msaid Acl} and in exercise of powers conferred under
Secton 13 (12} of the sald Act read with Rule 3 of the Securily Inferesl (Enforcement)
Fules, 2002 {"said Rudes™) issuad demand nabices (a5 delailed in fable bedawcalling upon
the respaclive barrower, tha quaranions and the montgagars o rapay the amownt under he
respectve LAN N0z, details ohwhich ane manlioned in the taile balow,

And whereas subsequently, Bandhan Bank- Lid [Erstwhile Gruh Fnancajhas vide
Assgnment Agreament dated  29-12-2025 assigned all ks ri%rﬂs litle, inderesl and
benefilsin respect of the deblz due and payable by the respective borrawarlquaranions) |
rartgagons) ansing out of e facililes advanced by Bandran Bank Lid (Erstwhia Gruh
Fimanca) 1o bormowen quaranion sk along with the undarhying immaovable Propey 1o Azsel
Reconstruction Comgany (India) Limied acting i iz capacity as Trusies (a5 detailed in
table balow) for the benefit of the halders of Security Receipts. Therefore, in view of the
said assignment, Arcil now stands substibuted inthe place of Bandhan Baak Lid (Erstwhile
Gruh Financefand Arcil shall be entilled to institute/tontinue all and any proceedings
against the respective borower guaranion sfmorigagans} and fo enforce e rights and
benefils under the respectve fimancial documents including the enforcement of guaranise
and sacunly mbemast execulad and crealed by the mspactive bommmwanguaranbon sy
martgagons) b the respective inancial faclites avalled by hem.

The respective bomower'guarantonslimorgagars] having failed 1o repay the said
amounts, nolice & hereby given o fhe respactive barpwer!guaranion sVmartgagors) in
parficular and the public in ganeral that the undersigned beng the Adkonzed Officer of
Arcil has taken possession of the underlying immovable Progerydascabed heran below
i axencise of powers conferred on himher under Sub-Section (4} of Seclion 15 of the said
Act read with Bule 8 of the said Rules on “AS |5 WHERE 15 & WHATEVER THERE 15
BAZIS on the date menfionad below.

Borrower Name LAN Mo,/ Trust Demand Motice Date | Possession
_and Guarantors |Name [ Bank Name| __and Amount _ Date
Mr, VINCDBHAL | 20001020006665 |Rs12,19,561.50 (Rupees| 07-07-2024
MULCHANDEHAI | Bandhan Bank Lid! | Twelve Lacs Mineteen| Physical

LELAA & Mrs. Trustee of Arcll - [ Thousand  Frve Hundred| Possession
JASHODABEN 0240003 Tt | sy Ome and Fifty Paisa
VINCOBHAL LEUVA |

Only) along with future
interest at the comtractual
rale on the aforesaid
amount with effect fram
072023 - together with
incidental expenses, cost
charges aic.

| Notice dated: 07/07/2023
Description of Property ; Property omed by Vincdbha Mulchandohai Leuva:
All thal place and parcal of the immovable properly sfuated al Survay o, 2521263
2520267 Paiki, 58 No. 107, Fmal Plol Mo, 4. Tensment Ma. 4, Shri Subhash Park Co-og
Housing Society, Onoc Road, Railway East, Ralol- 362721 Gujaral and same bounded as
under: On or towards North: Other Agn Land, On or lowards East  Block Mo. 5, On or
fowards West: Biock No.4 and then Block No, 1, Onor bpwards South: Block No. 3

MR, YOGENDRA | 20001020009121! |Rs.10,73,344.73 (Rupees| 07-07-2024
KUMAR BABUBHAI | Bandhan Bank Lid! | Ten Lacs Seventy Thres| Physical
PARMAR & MRS, | Trustee of Arcil - | Thousand Three Hundred| Possession
MINAXIBEN 2024C-003Trusl | Forty Four and Seventy
PARKMAR

Threa Paisas Only) as on
07-07-2023  along with
future interest al Lhe
contractual rate on the
aforesaid amount with
affect “from 07-07-2023
togather with incidental
expanses, oosl, charges
etc. Motice dated
07-07-2023

Parmar

All that piece and parced of the immovable progerty sifuated at Servey Mo, 1137, Final Plot

Mo, 504, 5th Flaar, Umiya Residency, Highway Road, Opposse Sadbad Holel, Kalal-

242721 Gujarat and same bounded a3 under: On or fowards North: Society Road On o

{owards East  Flat Mo, EfS040n or towards West Common Passage On or towards

Sauth. Flal No. Fi503

The respectve borrowen'guarantonsimartgagons) n particular and tha public in ganeral
are hemaby cavtionad thal Arclis in the lawful possession of the respectiveirmmovabis
Progery mentioned above and under Section 13{13) of the SARFAES] Act, 2002, the
respective bomowernguarantonsiimorigagaris) or any person- whatsoever, shall after
recaipl of this nobice not ransfar by way of safe, lease or olherwise deal with/ alienate the
respeclve immovable Proparty, withiout prior writlen consent of &rcil and any dealings with
the respective immovabie Property will be subject to the charpe of Arcil for the amount as
mentioned abowe along with future snferast at the contracteal rate on the aforesaid amaunt
together with incidenisl expenses, cost, chargesaic

The respective borrowersquaraniorsimortgagors’ altention [sinvited to the provisions of
tive Sub-Sechion {3) of Seciion 13 of the said Act.in respect oftime avaiable ioredeam the
respechve abave mentioned Immowable Property

Place: GUJARAT Sdi- Authorised Officer
Date: 10-07-2024 Asset Reconstruction Company (India) Ltd.

n il Asset Reconstruction Company (India) Ltd.,
= rg !_ CIN : UB5953MHZ00ZPLCY 34884, Website : www.arcil.co.in

Registerad Office: The Fuby. 108h Floor, 28 Sanapali Bapad Marg, Dadar (Wasl), Mumibeas -
A0 0028 Tel | 022-6658130

Branch Address: 610, 60 Flooe, Sun Square, Near Holel Regersa Cendral Anirim,
O C. G, Road, Mevrangpura, Ahmedabad - 380 006, Gujarat Tele U7 5- 40306204 / 02

@ . . Ahmedabad



